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\\^  OA. No. 1461 of 1997
MA.No.1832 of 1997

Dated New Delhi, this 18th day of August,1997,

mN»BLE m JOSE Po VERGHESe.VICE OTAtRMAN (J)
HQN'BLE MR K. MJTHUKUMARjMEMBER (A)

1  B. M. Slnghal
Exec utive Engi neer (Civi 1)
S/o late Shrl Jyoti Prasad
R/o C-il/158 Yamuna Vihar
DELHI-110053.

2. S, K. Mlttal . tiExecutive Engineer(Giyil)
S/o late Shri M. L. Mittal
R/o Raj Nagar
ffiLHl-34«

^  3, S^ tCo'JalP dii
Assistant Engi neer (Civil)
s/o Shri S. L. Jain
R/o 4/1712 Mittal Sadan
Bnola Nath Nagar, Shahdara
D£LW;-110032o

4, H. S, Batra
Asst. Engineer (Electrical)
S/o Shri Tar a Singh
R/o BL-13, L. Block
Anand Vihar .
NEW D£Ufi-64. o®. AppUcants

By Advocate ; Shri Sohan Lai

VERSUS

Q  lo Union of India,through
(a) Secretary

Ministry of Urban Development
8. Employment, GOI
Nirman Bhawan
NEW DELHI,

(b,) Secretary
Ministry of personnel. Public
Grievances and Pensions, GDI
North Block
NEW DELHI.

2o' The Secretary
Union Public Service Contadssion
Shahjah^ Road
NEW DELHL.

The Director General of Works
Central Public Works Department
Nirman Bhawan ,.. Respondents
NEW DELHI'

L.'

By Advocates Shri Madhav panikar
Shri G .K . Aggarwal ,inte; J." 1 i _
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order

Dr Jos® Po VerghesQ,VC(J)

The applicants in this case laostly those

who «»te regular Assistant Engineers and holding
the post of Executive Engineers on adhoc basis are
aggrieved by the impending action of the respondents
who «ere again resorting to promotton to the post of
Executive Engineer on adhoc basis inspite of clear
direction from the Supreme Court in Goel-s case that

€> the regular!saUon of the existing adhoc Executive
Engineers should be first done in accordance with
tte recruitment rules. It was stated that the
process of ragularisaUon in pursuant to the Goel's
case is in progress .dth the UPSC and inspite of

best effort, the UPX has not completed the process

and it is apprehended that another two or three

months .time vdll take to finalise the first

0  regularisation in accordance vAth the Goel's case.

Even though UPSC iselspa party in this case o they
have not chosen to appear before us*

2. In any case, wo direct that the process

initiated in pursuant to the Suqpreme Court's case

in Goel's case shall bo completedvAthin six months

so that the regular Executive Engineers should be

available for posting. On the expiry of ti^se six

months in case any further delay is there^that it
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that the matter «oeW >=«goes without saying that the ^
aciallv in the cicumstances thatvery seriously especially inV WA j - LUt

, rhosen to appear before us while
the UPSC has not chosen to app

these proceedings were going »n. In the meanUme.
the respondents are unable to appoint sufficient
„os.her of Execuitve Engineers and the reguXarisation

the reasons stated bn their affidaeit filed today,
the permission is sought to make an one time,tlme-bound
promotion for six months. The promoUon which they
totend to mate is stated to be adhoc promotion, but
tt is b^ng restricts ̂ Sonty.the nomenclature has
nothing to do with these promottons. These are
being allowed only to meet the exigencies and the
urgency pointed out by the respondents in their
affidavit, we make it clear that these appointments
shaU be confined to only for six months and

O  thereafter on the expirty of the six months, all
these persons holding the post of Executive Engineer

on adhoc basis in this manner shall automatically

stand reverted to their regular lower post which

they were holding as on today. Unless their cases

have been considered by the UPSC on the basis of the

bench-mark and the promotions have been recommended

in this case, in such cases, the promotion which they

were holding vdll continue to be a promotion, but

without any benefit of regular!sation of their
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services a» Bxeo.tive for O
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♦h, neriod peto48sion to ptoooteThis si* >»onf*>» p«txoo p
*  hall bo done strictly Inadhoc Executive Engineers shall te

iAr.;,ble to adhoc.ocordance vith the rules applxcabl
Uons a»i the respondents shall not apply the

whicte is the function
pule of appUcation of benchsark
oy bh. UPSC .d^n regular appointments are made.«3S stated thatt.e rules appUcable to adhoc
.onouons that it must be in accordance «lth the

^  seniority based on length of service in the
oPiginal cadre and subiect to rejection of unlit.
^ br, to ispress upon the respondents that these
pales shall be strictly adhered to and there is no
,uesUon of cosparative benchmark.«hich according
bo the respondents, may amount to violation of the
supreme Court-s decision in Soel-s case.
4. The number of posts quota.-d.se, speciaUty.-dse,
aid category.«lse shall be in pcoordahce ,dth the
affidavit filed by the respondents. Any attemptbo deviate from ttPse facts in this affidavit shall
be construed as attempt to mislead the court and
ib is again impressed that these appointments are
being allowed only for the purpose of meetong the
argent situation that has arisen due to the delay
of the implementation of the Supreme Court's

•rs case at the instance of thedecision in Goel s case
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UPX.

mth these orders, this OA is disposed of

«ith liberty to tte eppUcehtsto epproech this

(K. lAutnukumar)
Me<Dbdr(A)

(Dr Jose Pe Verghsse)
Vice ChaiiemanCJ)


